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Laws on Women

659. DR. RATNAKAR PANDEY:
SHRI KAPIL VERMA:
SHRI BEKUL UTSAHI :
SHRIMATI VEENA VERMA:

Will the Minister of HUMAN . RE-
SOURCE DEVELOPMENT be pleased
state:

(a) what are the laws rclating to
women, particularly those meant to
deal with cases of dowry, sati, indecent
representation and immoral  traffic;

p

(b) whether Govetrnment propose to
amend these laws to make them more
effective ; and

(¢) if so, the details of the amendments
to be brought about?

THE MINISTER OF STATE IN
THE MINISTRY OF HUMAN RE-
SOURCE DEVELOPMENT (DE-
PARTMENT OF YOUTH AFFAIRS
AND SPORTS) WITH ADDITIONAL
CHARGE OF THE MINISTER OF
STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOP-
MENT (DEPARTMENT OF WOMEN
AND CHILD DEVELOPMENT) :
(KUMARI MAMTA BANERIJEE):
(a) the Department of Women and
Child Development is implementing the
following four laws relating to women;
viz;

1. The Dowry Prohibition Act, 1961;

2. The Commission of Sati (Preven-
tion) Act, 1987;

3. The Indecent Representation of
Women (Prohibition) Act, 1986 and

4. The Immoral Traffic (Prevcntion)
Act, 1956,

(b) and (c) Government has decided
to amend these laws in order to make
them more effective and stringent.

Aluminium Plants

660. SHRI JAGADISH JANI : Will
the Minister of MINES be pleased to
state :

(a) whether Government have a pro-
posal to set up some Aluminium plants
during 8th Five Year Plan;



